329 Matters Under

who have been called by different names in different
States.

Since Parivara, Besta and Talvara communities are
synonymous to Nayakas, Naiks and Valmikis, | request
the Union Government to include these communities in
the list of Scheduled Tribes.

(vi) Need to Provide More Funds to Government of
Assam for Anti-malaria Programme

SHRI UDDHAB BARMAN (Barpeta) : Malaria has been
taking a heavy toll of life not only in the rural areas but
in urban areas also in Assam. Mosquitoes breed in lakhs
of depressions, water accumulations even during the
winter. It appears that the Government of India, the Ministry
of Health asked the State Government to employ DDT
Sprayers for anti-malaria programme, but the State
Government allegedly due to paucity of funds to implement
this Central Government programme, with whatever fund
it gets, employ men for this programme for five months
of the summer. Such implementation of anti-malaria work
is inadequate for the eradication of this diiaase spreading
like an epidemic even in the cold season because
stagnant water is found everywhere for breeding mosqui-
toes. The prevailing condition throughout the year calls for
implementation of Malana Eradication Programme all
throughout the year in Assam. The Defence Ministry,
however, appears to have ordered its Air Force formations
at Delhi to regularise the employment of a‘nti-malaria
workers, but due to lack of general practice ordered by
the Union Health Ministry in the interest of the civilian
population in Assam, the Indian Air Force and the Army
have not undertaken any anti-malaria measures for the
whole of the year threatening an outbreak of this disease
in the cold season also. Assm experiences winter from
the middle of December to middle of February only
(approximately 65 days in the year). It is, therefore, a
proverbially malaria infested region. The people of Assam
demand that Malaria Eradication Programme should be
an all-the-year-round measure for 23 plain districts of the
State of Assam. For that purpose, the Union Health
Ministry should allocate larger amount of funds to the State
with the special direction that the said allocation must not
be diverted to make up shortage of funds which cannot
be provided by the State from its own resources.

{vi) Need to set up Central School with Boarding
Facilities in Bihar and Other Backward States

[Translation]

SHRI RAMASHRAYA PRASAD SINGH (Jahanabad) :
Mr. Chairman, Sir, about 84 lakh children in our country
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are compelled to take to glass-picking, working in Motor
garrages, carrying loads at railway platforms and serving
in hotels. These children are burdened with the
responsibility to feed their family since their childhood and
thus live in poverty for their lives and harm the future of
this country.

We are celebrating the 50th anniversary of our
Independence but the Government could not get the
desired result in case of development of these children
who are the future of the country, even by launching literacy
programme, creating equal society and by enacting several
new laws and making amendments in the existing
ones. The Government has provided for compuisory and
free education to children upto the age of 14 years but
has not attended to their basic needs (i.e. food, clothing,
shelter and creation of congenial atmosphere of study
for them).

Therefore, | would like to say to hon. Chairman and
all the MPs that the need for setting up Central Schools
with boarding facilities in Bihar, Madhya Pradesh, other
backward States and Union Territories is imperative so that
these poor children may be given social justice, brought .
in the mainstream and could be saved from falling in bad
company.

(viil) Need to amend Indian Penal Code to empower
police to check unauthorised occupation of land

DR. BALIRAM (Laigunj) : Mr. Chairman, Sir, through
you, | would like to draw the attention of the Government
towards a peculiar problem emerging in Uttar Pradesh
especially in Azamgarh district. The poor farmers and
Government employees living in this area are constantly
oppressed by tyrants and criminals who occupy their lands
and fields possessed by them since the time of their
forefathers. When an oppressed person approaches the
local police station with the relevant land ownership papers,
his complaint is not heard. Disappointed person then
moves to court, where such cases remain pending for long
and the land continues to be in possession of the tyrant
and criminal elements.

Sir, through you, | demand that the Government should
make amendment in Indian Penal Code and Criminal Code
to frame such a rule that may enable police to take
preventive action immediately on the basis of the vericity
of the land ownership papers so that the land of poor and
government employees could not be grabbed. Courts
should also deal with such cases immediately on the basis
of vericity of land ownership papers and the persons guilty
should be fined and punished."



